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THE ESTATE DUTY (DISTRIBUTION) AMENDME‘NT
E ACT, 1985

| Ne. % or. 1085
[30th March 1985.]

An Act further to amend the Estate Duty (Dlstrrbutlon) Act, 1962

BE it enacted by Parhament in- uhe 'I‘h1rﬂy-sudth Year of the Repubhc of Indla

Aasfollows LTy E
Shert L 1 (1) Th1s Act may be called the Estate Duty (Dlstnbutlon) Amendment"
.-:title: and Act 1985 R } k N L A
' -cpm- _' - . . . . L _» . . S
g:;ltce (2) It shall come mto force on the Ist day of Apnl 1985
_ Am-';n i , 2 In the Iong trtle of the Estate Dwty (Dlstrlbutlon) Act,’ 1962 (heremafter |
‘ment of R referred to ‘as the principal Act) for the words, figures and letters “intenm_ .
long title

of Act 6. - report dated the - ‘14th day of November 1983” the words, figures and letters
“of 1962, report dated the 30th day of Aprll 1984” shall be substltuted

S 3 Tn- sectlon 3 of the prmclpal ‘Act, in"sub-section (1),
.- Amend- o . :
melti':).(r)lfé.v o " (a)  for the words, ﬁgures and letters “the- financial year commencmg"-
‘section 3. .-

; ) -on.the 1st day of Apnl 19847, the words, ﬁgures and’ letters “each of: the

o fmanual years commencmg on and after the st day of April, 1934” shall. -
- be. substltwted ' -

-',\

(b) for the words “be d1str1buted prov1smna11y,”, the words’ “be R

. d1str1buted” shall be - substltulted




